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..5 22.2 .9 misappropriation. The fear is not that+4 	 s- 
if the petitioner is reinstated into 	 I 
service, he would tamper with the 	( 
evidence. The apprhejon is that a 

çrson charged with such misconduct 

will not be trusted with, money 	 )CP 
matters like the i'ational savings 	 I 
Certificate Counter in the same pffice  

I have heard 6hri ijan Mohapatra 

learrd counsel for the applicant. The 

applicant was suspended in January, 19L 

The charge-sheet was immediately 15S1.E 

1) There is d delay of three years. I WOU d 	
( 

(- 

like to know when the Inquiring Office c ~~Wo'i' 
was appointed, howmany,hearinjs have 

taken place and at what stage now the 	fl 
inquiry stands. That ajrt, the, learne 

Sr.Standing Counsel may seek 

instructions as to whether the inquiry 

is going to be completed within a peri()41, 

of two months from to-day. 	 10 
For this purpose the case i 

adjourned to 29 • 2.1996. 

H 	 1-end over copies of the orders to 

the counsel for both sides. 	I 
0 

	

9,2.96 	Ad ja.irned to 1.3.96 /ith the 
.)Oth the 

mutual consent of RAth 	erties. 
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On behalf of Ar. 3.S.Trijathy 

a recTuest is iade for accoodation. 

jth the C onsent of i'ir Ash ok L 0h anty, 

1erned Senior St 	ing.ounl, adjou 

to 4.3.96. 
-- 	 J 


